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(1) A copy of the Annual Report (Hindi
and English versions) of the Develop-
ment Council for Automobiles, Auto-
mobile Ancillary Industries Tarnsport
Vehicles Industries, Tractors, Earth-
moving Equipment and Internal Com-
bustion Engines for the year 1969-70,
under sub-section. (4) of section 7 of
the Industries (Development and
Regulation) act, 1951, [Placed in
Library See. No. LT—4571/70]

(2) A statement (Hindi version) showing
reasons for delay in laying the Certi-
fied Accounts of the Khadi and Vil-
lage Industries Commission for the
year 1966-67 and the Audit Report
thercon. [Placed in Library. See No.
LT—4572/70]

13.31 brs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I haveto report the
following message received from the Secretary
of Rajya Sabha :—

‘T am directed to inform the Lok Sabha
that the Rajya Sabha at its sitting held on
Tuesday, the 8th December, 1970, adopted
the following motion in regard to the Joint
Committee on Offices of Profit :—

“That this House concurs in the recom-
mendation of the Lok Sabha that the Rajya
Sabha do clect one member to the Joint
Committee on Offices of Profit in the
vacancy caused by the retirement of Shri
Narayan Patra from the membership of the
Rajya Sabha on the 2nd April, 1970, and
resolves that the House do procecd to elect,
in accordance with system of proportional
representation by means of the single trans-
ferable vote, one member from among the
members of the House to the said Joint
Committee to fill the vacancy.”

I am further to inform the Lok Sabha that
in pursuance of the above motion, Shri Veni-
galla Satyanarayna, Member of Rajya Sabha,
has been duly elected to thg said Joint Com-

mittee,
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Committee Report

SHRI HEM BARUA (Mangaldai) : May
I draw your kind attention to the fact that
I have submitted an Adjournment Motion on
the dastardly attack on the wife and son of
Mr. Parimal Ghosh, a Member of this House,
and a Minister of State,

MR. SPEAKER : I have allowed the Call
Attention Motion on that. We were shocked
at the news.

SHRI HEM BARUA : Thank you.

COMMITTEE ON GOVERNMENT
ASSURANCES

TeNTit REPORT

SHRI ANBAZHAGAN (Tiruchengode) :
I beg to present the Tenth Report of the Com-
mittee on Government Assurances,

13.32 hrs.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHEDULED
TRIBES

THIRTEENTH AND FIFTEENTH REPORTS

SHRI SADHU RAM (Phillur) : I beg to
present the following Reports of the Com-
mittee on the Welfare of Scheduled Castes and
Scheduled Tribes t—

(1) Thirteenth Report (Hindi and Eng-
lish versions) on the Ministry of Steel
and Heavy Enginecering—Reserva-
tions for Scheduled Castes and Sche-
duled Tribes in Heavy Enginecring
Corporation Limited.

(2) Fiftecnth Repert on the Ministry of
Railways (Railway Board)—Reserva-
tions for Scheduled Castes and Sche-
duled Tribes in Indian Railways.

MR. SPEAKER : Now, on the next item,
you have only Shrimati Sharda Mukerjee for
10 minutes, The Minister will reply afier that.
We want to hurry up now.
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13.33 hrs.

(The Lok Sabha adjourned for luuch till Half Past
Fourteen of the Clock)

(The Lok Sabha re-assembled afier lunch at thirty-
five minutes past fourteen of the Clock)

[Str1 PrakAsH VIR SHASTRI in the Chair]

STATUTORY RESOLUTIONS RE : WEST
BENGAL (PREVENTION OF VIOLENT
ACTIVITIES) ACT, 1970 AND WEST
BENGAL MAINTENANCE OF PUBLIC
ORDER ACT, 1970—Contd.

MR. CHAIRMAN : Shrimati Sharda

Mukerjee.

st ®o Ao gt (F1Agz) : wwrafa
gqgiza, # faaw 340 F wiagy uw
SETE T@AT A1ZAl Z )

wamafa wglag @ @1 AT AT FY
Fraargt araeq TE gE & 1 93F qrwar
ST gEAT T Amor 71 oA i

SHRIMATI SHARDA MUKERJEE : Mr.,
Chairman, undoubtedly thisis a bad law, a
vicious law, even morc vicious than the Rows
latt Act, enacted 50 years ago.

SHRI S. M. BANERJEE : Rule 340 says:

“At any tiine after a motion has been
made, a member may move that the debate
on the motion be adjourned.”

There are two motions before the House, one
by Shri Ganesh Ghosh and another by Shri
Jyotirmoy Basu, recommending to the Presi-
dent the repeal of two enactments, 1 want this
discussion to be adjourned in order to discuss
the serious situation obtaining in the textile
industry because the House is going to be
adjourned on the 18th. There islock-outin many
mills in Kanpur. The industrialists, on the
strength of their government, have declared a
lock out and 10,000 workers are in the streets in
Kaopur alone. I would request that the
Labour Minister or the Minister of Foreign
Trade should make a statement on the strike
and lock-out.
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Pub. Order Act

samfa ®@Rm : wEdlTw @I
FU FIF AT TIT 9T 43 1T | &Y
$Y ag e §, IAFT FIH ¥ I8 %7
¥ & | 39 AT F AT 51 I3 F a1
% g9 fraw 2 1 Aradlg 9307 gqoAaq &
UF gUd g3Eq § | gAfAU a7 399 sregy
avg ofefaa &)

»t @o /e aANl : FAMAT W27,
UF 4% A3 AIHIT § AT gHO AE
o Fo FIerl & | faq mifasi ¥ getae
ATE-HIIZ FT @ § AT FAR & A7
ZSATA EI4 o1 TET & 1 T AT wERT Y
%3 {% ag 39 @11 § uF ezfiz &

warafa wgraa : AraAr areEr gEef |

SHRIMATI SHARDA MUKERJEE : As
I was saying, this is undoubtedly a bad law,
which is more vicious than even the Rowlatt
Act passed 50 years ago. The law, as enacted,
has got the formal sanction of the Consultative
Committee and it has now come to Parliament
for an cqually formal sanction. Unfortunately,
the situation in Bengal is so grave that one
cannot afford to oppose it, because the first
thing that must be donc is that peace must be
restored and anarchy and insurrection which
are a threat to our national security have to
be put down. The position there is such that
the life of nobody is safe and all assumptions
of democratic life have been upset. We have
been shocked to hear the ghastly news of the
brutal stabbing of the wife and son of Shri
Parimal Ghosh. Therefore, we have to give
this extreme power to the Government.,

I only hope that this will be only a tempo-
rary measure and not a permanent measure. It
cannot be an all-time answer because of
certain things which have grown over the past
few years and which were not controlled merely
because the way in which the law was adminis-
tered was itsclf defective. When those, who
have the responsibility of administering the law
and of giving to the people the guarantee of
the rule of law, themselves fail, a stage comes
when things have gope too far and you have to

take this extreme measure.



